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JIU"It8I'apb I. of' the Report of the 
Joint Camaaitleeon the StIItes Rear-
pnjsation . BlU, ) 856. 

The extract is as follows: 

:'Contiftucnuie 0/ emera' Acfmillistra-
&ion. 0/ Bomba.,. 

. l said that the provls.iao iD the 
BiU before Parliament pro,'ldinl 
for reotral adminstration of Barn-
. ba7 represented the Gowrnment'. 
point of view and the Congress 
alao acreed With it. There is 
nothin. more to be said about it. I 
added, however, that, lIubject tn 
~ Central adntinistration of Bom-
. ba.7, it w .. our intention to make 
some suitable arrangements to 
associate representatives of Bom-
bay with this administration. J 
further addtid that after a rertain 
period . whi('h mieht be about five 
years, the people of Bombay sbould 
bave the opportunliy to decide for 
tbemseh'es about their future. 
The method to be adopted fbi' this 
purpose ('auld be decided later in 
consultation with the people ron_ 
eemed." 

Shri Kamatl. (Hoshangabed); I want 
a clarification ... ,. 

,. 

Mr. Speaker: .... Of the extrad for 
wlUch I am not responsible? 

Shrt Kamath: No, Sir, not of the 
rontents of the statement. Con!dder-
ing that it is not rustomary. exrept in 
totalitarian eountries. to makc 
announcements of Government poilcy 
at party meetings. will the Prime 
Minister clarif.v and say whether this 
was made in his capacity as the Prime 
Minister or merely as .. party leader? 

Mr. Speaker: All thi!'i ~ Rsked yes-
terday. .  . 

. SIIrt Ka .. t.: But no n~ .  was 
8iveo yesterday, Sir. 

Slut S. S. More (Sholapur): May I 
knOw whether It will be circulated to 
all. the Members so that We can make 
use 01 it. 
Mr. Speaker: It will form uart of the 
deb.tft. J sh.n Me to it that it ill; 
dfftll.ted.. 

BUSINESS 0,. THB HOUSB 

8IIrI ...... (HMhan .. bIIcl); IQa 
tbe Mlnillter fII Parliameat.ar.7 Allalna 
lot anythinl to ., about the pro-
Inmme of wan for the nest week! 
Tad.,. i. 1'rIdQ . 

The ........ ., ....... _ ... " 

A._aln (811rt Baa,. Nara,.. 8 ..... h 
The House is sittinl tomorrow . 
Whenever the Houe aHa an Satur-
day. 1 propose to make that 1ta16-
ment on SIIturday. 

STATES REORGANISATION BILL 
-COIltcl. 

Sllri M. s. Gana ........ ~ (MY.ore): 
Yesterday I was J ~ with the 
question of Bombay. Most of the 
Members of the House feel that B0m-
bay should belonl to Maharashtn. I 
am· sorry that the attitude of. the Gov-
ernment, cspeciall)' of the Prime Min-
ister was strange and even unjust. 
The other day, the hon. Member, Shri 
C. D. Deshmukh made a historic 
. .~ n  givin, us the truth behind 
the Bombay decision. I cannot im-
prove upon his lan,uale but I may 
just draw the attention of the House 
to the statement of Shri Deshmukh. 
He said that the decision on J:k»mbay 
was not the decision of Government. 
He also said: 

"There .'as no consideration of 
the proposal in the Cabinet or 
even bv circulation. There was nn 
individ'uaJ consultation with mem-
bers of the Cabinet known to be 
specially interested. as for instance. 
myself, There is no record even 
of a meetinc of a Committee of 
the Cabinet. and to this day no 
authoritative text of the so-called 
decision is available to the mem-
bers of the C.binet." 

If this is • fact, I must say that the 
attitude of the Prime . Minister is 
hi8hly irresponsible. J may further 
qy. U I.m permitted to use the 
phraseoloey of H. G. Wells, that the 
policy of the Go"emment in recard tn 
the States rearpnisation i. • 'pitiful 
jumble of .... -.. l'ftIIt nonsense.· 




